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4 MNISTRY: OF CC "'ERV _AND  INDUSTRY
UBLIC OF lNDIA AND THE INTELLECTU
OF SINGAPORE, MINISTRY OF LAW, GOVERNMENT OF

. Promotion and the Intellectual Proparty Office of
/of. Singapore, ‘hereinafter referred: to_as “the.

the will nce the existing friendly relations between the
mments of the. Republic of india and the Rapﬂbﬂc of Singapore;

Have reached the follawmg understandmg

PARAGRAPH |
OBJECTIVE

This- Memorandum‘uof Understandmg (hermnaﬁer referred to as *MoU?) aims to
: ‘ : hs

PARAGRAPH Il

SPECIFIC AREAS OF COOPERATION

The cooperation activities referred to-in this MoU may be carried out through the
'followmg modalmes

a) Exchange of best practices, experiences and knowledge on IP awareness
among the public, businesses and educational institutions of both countries;

b) Exchange of experts for interacting with the human resources engaged in
specialized industrial property fields;

c) Exchange and dissemination of best practices, experiences and knowledge on
IP with the industry, universities, R & D organisations and Small and Medium
Enterprises (SMEs) through participation in programs and events in the matter,
organized singly or jointly by the Parties;
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20! ‘,,4,.,ahon in the development of automation and tmplememaon of
odemization projects, new s og.:mentat:qn and mmnnqﬁon syslqmg- in IP- and

8) Collaboration ‘in IP-related tralning for local IP and business' communities; and,

) Any other modality of cooperation as may be mutually agreed by the
Parties.

The aperation of this MoU does not oblige the Parties to develop ‘projects inall of I,
the areas and modalities of: cooperation contemplated in this Paragraph. i

PARAGRAPH 1ii
COMPE]‘ENCE

The Parties will execute the coopar"tigp activities with full compliance. with their
respective Junsdictions mstrtutiona ‘directives and appllcable national laws.. i

PARAGRAPH IV
JOINT COORDINATION COMMITTEE

The Parties agree to set up a Joint Coordination Committee which will: draw up work:
projects as per-paragraph Il of this MoU and coordinate its fmplememahon

Each working project will include. forecasts concerning the performance. of
cooperation activities, including specifications. on the 'scope, anagement
assignment of resources, exchange of human resources, time schedu!e and. any
otherinformation, deemed necessary.

PARAGRAPHV
FOLLOW-UP MECHANISM

The Parties will make their best efforts to meet as often as they agree; in
accordance with the requirements, in’ order to evajuate the matters derived from the
implementahon of this MoU after receiving the report from the Joint Coordination:
Committee.

PARAGRAPH VI
INFORMATION, MATERIAL AND PROTECTED EQUIPMENT

! The Parties will freely exchange the available information within the framework of

! this MoU with the exception of such cases where the government or national

; legistation of either of the Parties has set restrictions for providing such information !
or for its use or disclosure.

Under no circumstances will the restricted information or the one specified by either
parties be transferred to a third party by Party without prior written consent of the
other Party.
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?ARAGRAFH il
FINANCING

m"'mﬁas will finance the coaperation activities with the resources assigned in
e budgets, ‘subject 1o their nvaﬂabmty and the pmvisio::'g of ‘their

gree that all expenses. arising from the cooperation activities. unider this

| d ‘as mutually agread between the Parties, exoepi when
hanisms are. ‘availabte for: spedﬁc activities as ‘deemed.

appropniate by the Pa:ﬁes‘

; lnthespeeiﬁ:;case of the exchiange of personnel, the Parties will establish in-writing

he terms and conditions that will.be apphcab{e to this: acﬁvity

PARAGRAPH VIII
LABOUR RELATION

n:‘actwrtiea ‘set out in-this. MoU the pefsonnel

fong and, | m’, no émplcyrhehf relauonshlp will be
rty-‘wlt:q1 under ne drcurnstanm whatsoever. ‘will be
te employer.

tax, he;'aim%amtary\and ‘natuonal"sewhty provisibds in.the host country nd wlll not’
be able to participate in. any other activity that. does not correspond to thenr
fv.;nctrons The assigned personnel will leave the host country in accordance with its

!aws and regu!auons
PARAGRAPH IX

DISPUTE SETTLEMENT

Any dispute which may arise in connection with the interpretation or apphcatlon of
this MoU will be settled by mutual agreement between the Parties in a friendly
manner.

This MoU is not intended to nor does it create any legally binding obligations or
comesponding rights for the Parties under the domestic law of the Parties. or
international law.

PARAGRAPH X
FINAL PROVISIONS

The cooperation under this MoU will continue for the duration of four years. After the
said initial period, the MoU will be automatically extended for further periods of four
years each, unless one of the Parties notifies the other Party of its intention to
terminate the MoU, by sending a notice in writing at least 90 calendar days before
the end of the then-current four-year period.




Thee early termination of this Mol will

5 Tbis Mou may b; amended hy me mutual agreement by thc Partws fgnmlizodby'i‘ s

an exchange of written communications, ‘specifying the:date of its entry Into. forx

Either Party may terminate this MoU at.any time through written. notice:fo. the other
Parties at least thirty (30) calendar days in advance.

affec M‘cbt,nphﬁon ‘of any cooperation
activity which has been formalized while it 8 MOU - was in f

Signed in the city of DELH  en tfmcfbas&of wo.

thousand and sixteen, in'the: English fanguage.

(RAMESH ABHISHEK) (uM THUAN KUAN)
'SECRETARY HIGH. COMMISSIONER OFTHE |
DEPARTMENT OF INDUSTRIAL REPUBLIC OF SINGAPORE' TO‘I'HE

: ‘AN,D PROMOTIQN REPUBLIC OF INDIA
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